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(3
ORDER (ORAL)

5 E V.S, A -
MA_2006/2003

MA 2006/2003 18 allowed subiject to Just
exceptions., Joint petition is permitted.
OA 2351/2003

By virtue of the present application, the
applicants state that they are sntitied to grant of

Assured Career Progression benefit.

. Qur attention has been drawn towards the rseply
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sant by the respondents dated 16.4.2003, which reads:-

Ojrg

with reference to your above referred
notice I am directed to inform you that
Identical matter had already been decided by
the Hon'kle CAT in QA NU.1333/2GG2 & QA
NC.2030,/2002 & issued direction to take a
conscicus decision in this regard and pass a
spe@aking order within 1% months, The matter
P& under active consideration of tne Comgetent
Authority Tor your clisnts (as enciosed) & the
persuns similarily situated. Appropriate Grders
ofi Lhe sameé shail be passed within the time
1imit prescribed by the Hon'ble CAT.”

3. It s abundantly clear from the aforesaid that
the claim of the applicants has to be considered along
with certain other matters in which this Tribunal in
CA 1333/2002 has given certain directions. The
applicants nave bLeen told that their claim 38

similtarly situated.

4, we dispose of the present petition direclting
the respondent No.3 to pass a speaking order alongwith
other connected matters preferabily within three months
from the date of receipt of a certifisd copy of this
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(R.K. UPADHYAYA) (V.S. AGGARWAL)
ADMINISTRATIVE MEMBER CHAIRMAN





